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BEFORE THE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH, NEW DELHI

EXECUTION APPLICATION NO. 40 OF 2024

IN
ORIGINAL APPLICATION NO. 486 OF 2024
WITH

MISCELLANEOUS APPLICATION NO. 136 OF 2024

IN

ORIGINAL APPLICATION NO. 486 OF 2024

IN THE MATTER OF:

subbu e APPLICANT
VERSUS
MINISTRY OF ENVIRONMENT
FOREST AND CLIMATE CHANGE & ORS.  ....... RESPONDENT(s)
INDEX
S.No. PARTICULARS PAGE NO.

REPLY ON BEHALF OF DISTRICT
MAGISTRATE, @ GORAKHPUR, U.P. IN
COMPLIANCE OF THE ORDER DT. 12.12.2024
PASSED BY THE HON’BLE NATIONAL GREEN
TRIBUNAL, PRINCIPAL BENCH NEW DELHI

ANNEXURES

COPY OF THE LETTER DT. 05.08.2025
ANNEXED HEREWITH AS ANNEXURE A-1

COPY OF THE LETTER DT. 08.08.2025
ANNEXED HEREWITH AS ANNEXURE A-2
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4. COPY OF THE LETTER DT. 05.08.2025
ANNEXED HEREWITH AS ANNEXURE A-3

5. COPY OF THE REPORT DT. 07.08.2025
ANNEXED HEREWITH AS ANNEXURE A-4

6. COPIES OF THE PHOTOGRAPHS OF THE SITE
VISIT ANNEXED HEREWITH AS ANNEXURE
A-5

7. COPIES OF THE REVENUE RECORDS
ANNEXED HEREWITH AS ANNEXURE A-6

8. COPY OF THE AGREEMENT DT. 08.02.2023
ANNEXED HEREWITH AS ANNEXURE A-7

THROUGH COUNSEL

| /
BHANWAR PAL SINGH JADON
STANDING COUNSEL FOR STATE OF U.P.

EMAIL- bhanwar09jadon@gmail.com
Ph: 9639286572

DATE: 12.08.2025
PLACE: NOIDA
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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

EXECUTION APPLICATION NO. 40 OF 2024
IN
ORIGINAL APPLICATION NO. 486 OF 2024
WITH

MISCELLANEOUS APPLICATION NO. 136 OF 2024
IN
ORIGINAL APPLICATION NO. 486 OF 2024

IN THE MATTER OF:

SUDDU e APPLICANT
- VERSUS

MINISTRY OF ENVIRONMENT

FOREST AND CLIMATE CHANGE & ORS.  ..ceveee RESPONDENT(s)

REPLY ON BEHALF OF DISTRICT MAGISTRATE, GORAKHPUR,
U.P. IN COMPLIANCE OF THE ORDER DT. 12.12.2024 PASSED BY
THE HON’BLE NATIONAL GREEN TRIBUNAL, PRINCIPAL BENCH

NEW DELHI

I, D&ZM/"ZZ&M/ aged about 29.... years S/o R.C:.(Meena.......,
presently posted as District Magistrate, Gorakhpur, Uttar Pradesh, do hereby

solemnly affirm and state on oath as under:

1. That I, the Deponent in the above captioned matter am fully conversant
with the facts of the case and is competent and authorized to swear the

present report.

e et e
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5. That I state that the contents of the reply h

(98]

ra
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ave been drafted by my counsel

on my instructions and the contents of the same arc truc to my knowledge

and nothing material has been concealed therefrom.

.  BACKGROUND OF THE MATTER

That the in the present matter, the issue is with respect to illegal cutting of
75 fruit bearing guava trees on a land situated at Araji No. 619, Khata No.
716, near Chandra Petrol Pump, Sonoli Road, Tehsil Sadar, District

Gorakhpur, U.P.

. That the original application in the above captioned matter was disposed

of vide order dt. 26.04.2024 passed by this Hon’ble Tribunal.

. That subsequently, an Execution Application was filed by the Applicant

seeking compliance of the aforementioned order dt. 26.04.2024.

. That the Hon’ble Tribunal 12.12.2024 directed the Deponent to file his

response. That in compliance of the aforementioned directions, the

response on behalf of the Deponent is herein as under.

MNathy (T2Gua
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I CORRESI’ONDENCE WITH DFO, GORAKHPUR

7. That it is pertinent to submit here that the Deponent has written a letter dt.

05.08.2025 to the Divisional Forest Officer, Gorakhpur Forest Division,

Gorakhpur. That vide the said letter it has been requested to the Divisional

Forest Officer, Gorakhpur Forest Division, Gorakhpur to take necessary
actions in the present matter.

A Copy of the letter dt. 05.08.2025 has been annexed herewith as

ANNEXURE A-1.
8. Thatinresponse to the aforementioned letter, the Divisional Forest Officer,
Gorakhpur Forest Division, Gorakhpur has written a letter dt. 08.08.2025
to the Deponent. That vide the said letter it has been informed that the
Divisional Forest Officer, Gorakhpur Forest Division, Gorakhpur, has filed
an affidavit on 08.04.2025 before the Hon’ble Tribunal in the aforesaid

matter.

A Copy of the letter dt. 08.08.2025 has been annexed herewith as

ANNEXURE A-2.

9. That the affidavit dt. 08.04.2025 of the DFO, Gorakhpur states as under:

1. Action Taken (Report Submission) —

./
/. /ATENDRANATR\
® [

( piaTiC COURT (GKP)
3710011998/

Req. Mo

I ]
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T order dated 26.04.2024, the Divisional

et (DFO) qubmitted an Action Taken Report oft

In compliance with NG

Al en

Forest Offic

)

21.08.2024.

. Illegal Felling of Mango Tree (22.07.2023) -

23, it was reveale

(S]]

L ]

That during the inspection of 22.07.20 d that illegal f

felling of a mango tree, which is a prohibited species unde

cation dated 07.01.2020 has taken
nder the U.P. Tree Protection

r the U.P.

Gazette Notifi place. That an H2

Case No. 04/2023-24 was registered u

nder accepted the violation vide letter dt.

n 01.08.2023.

Act, 1976, and the offe

28.07.2023 and deposited 2 penalty of Rs. 7,000 0

Application for Felling of Additional Trees:
¢ offender applied for permission to fell five trees

ii.
Subsequently, th

(1 Bel, 1 Teak, and 3 Mango trees) and was granted a permit on

25.10.2023 after fulfilling conditions including a security deposit

and an undertaking for compensatory plantation.

iv.  Registration of Second H2 Case:

Later, information was received regarding unauthorized felling of an

additional five trees (2 Mango, 2 Teak, and 1 Neem) at the same site.

Jfendra Nath T7p

\\f“TAR/

District Govr Gkp. B
TS . \\{i,

oy

. .
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H2 Case No. 09/2023-24 dt. 13.11.2023 was registered, and a

penalty of Rs. 35,000/~ was imposed and deposited on 04.04.2024.

V. Constitution of Inquiry Committee:

An inquiry committee was constituted on 14.05.2024, but the
Applicant failed to cooperate and did not attend scheduled
inspections despite notices. The committee inspected the site on
03.07.2024. That during the said inspection it was observed that the
offender under the garb of the permitted 5 trees had illegally felled
additional 5 trees including 2 Mangoes, 2 Teak and 1 Neem. That all
these trees are of prohibited species as per the Gazette of
Government of Uttar Pradesh, Notification dt. 07.01.2020. That
certain number of guava trees were also found to be felled at the said
site, however, no action was required against the felling of guava
trees, as they are not prohibited under the 07.01.2020 Gazette of U.P.

notification.

vi.  Acceptance and Deposition of Penalty:

The offender, through an affidavit dated 07.04.2025, admitted

responsibility for the illegal felling and confirmed that the penalties

had been paid.

Jitendra Nath Trig

NOTARY
District Caurt, Gkp.
[1r gt
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CNaib T ildar.
|, Revenue Inspector Naib Tehstiddh

lagistrate inspected the said site in gt

10.That the Lekhpa

Divisional N

et

directions of the Deponent vide letter dt

inspection it Was found that in villa
Haveli, Tehsil Sadar, at present Khata No. 716, Ga
0.964 hectares, is recorded in the name of A

Saeed, Tariq Saeed, Mahboob Saeed an
rds. That persons present

Hamid Ali, in the revenue 1eco

that the said work is being carried out by the Vi

.............

as per the agreement dt. 03

were found at the said site.

ANNEXURE A-3.

A Copy of the rep

ANNEXURE A-4.

Copies of the Photographs of t
' ANNEXURE A-5.

Copies of the revenue records have been annexe
ANNEXURE A-6.

..........

A Copy of the agreement dt. ©.

PO ——

ANNEXURE A-7.
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g {DISTIC COURY )
2, \fieg. to. 31007 958,/

/
s
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o

NOTARY%

DistiF, s Gke-

jestion on 07.08

ge Lachipur, Tapp
ta No. 619, measuring

7ziz Fatima, Ashik

d Mohammad Tari

kas Kejriwal Group (

ort dt. 07.08.2025 has been anne

Tehsildar and Sub-
12025 upon
during the said

a Kasba Pargana

Saeed, Asif
q Saeed, sons of

at the site informed

Builder)

tion no trees

xed herewith as

he site visit have been annexed herewith as

d herewith as ANNEXURE
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1. That the deponent is duty bound to fulfil the obligation which are assigned

under the law and directions passed by this Hon’ble Tribunal. The

Deponent is fully committed to ensure strict adherence to the orders of this

Hon'ble Tribunal and undertakes to faithfully comply with any further

directions or instructions that may be issued by this Hon’ble Tribunal,

without demur or delay.

12.Hence, the present response is being submitted for the kind perusal of this

Hon’ble Tribunal. It is prayed that the same be taken on record.

DEPONENT

VERIFICATION

on this yy  day of August, 2025, that the

: Veriﬁed. at Gamkpewr

ove affidavit from paragraphs 1 to 12 ar

¢ and belief. No part of it 1s

e believed to be

contents of the ab

true and correct to the best of my knowledg

false and nothing material has been concealed therefrom.

N

Solemarly aTm d before me ¢n
At 7B Dy eniiismt AL Al
; e Gnok.. .

ing the deponent
contants of this
and explained

| have certified mysci by ersimii

that he/She undersiouds tie
affidavit waych has poen readcier
by l(le,...ﬂ.’(&[’,"fﬁw
Tendra Nath Tripat n//]°
NOTARY, Digic Gour, Gkp
Il Griss>

b
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301 ANNEXURE A-2

> oo e A, RER 9 S, TRER
USiw — 532 /10—1 foeqisp, MRE@YR, 3R 08 /2025
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fawg :— National Green Tribunal Principal Bench New Delhi % @@ Original Application No.
486/2024 Suddu Versus Ministry of Environment Forest And Climate Change AR
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Versus Ministry of Environment Forest And Climate Change ¥ smyr—um elad b T 2

TIRTS IUT—TF T Geli=d &l Ul Feli A & |
Horqe — g2l |

gecip
N
(frer™5area)
YR JATRSR,
TRER g9 FAT TREAR
wen S22 a1 /feifea
fAfY — TR foTeler) — TR/ FARY SRET — g TREgR @1 a9 |

(ﬁ'cm?—f‘ area)
grfta g=rfasn),
TREYGR a7 UHFT TREYR

G Scanned with OKEN Scanner



ANNEXURE A-3
N\ 302

SR Rrenfer), TREYR |

H@RTEF6 ) /a1 Rifder—25. RN, 0§ 2025.

U o g Rig Yo gedde @ g e 02.08.2025, |
Aerel T Ravier w9 Reel @ omdw @ g yrd @7 Ieold PR BY
O] SR TP WWIE D IR IUTE pRr o @ e R T B |
ST THT H QT 13.08.2025 ) ARy ear &g Frra &

3T UAT Rerelid e R 3nawd Al era gy FRIEor
e B B H R M A a1 srgurer YRREd v gy wWodlo e
M Ik gael M= gl 91 el W WP B dehrel SRR HRIAE)
DRAT GRARET R vd g BrRiard) A st Ry |

/%/{,'15

AR FTerferare— \/

THRT JfEH—aTE,
‘IREER I

@ Scanned with OKEN Scanner



A
ANNEXURE A-4
303 U

“Fare o

G’T‘;‘E - -
-'t?f}a“‘xﬂ. ® -;"L\’"—T o 7? w7y, YA “!'T.-?I]Jrrr . ?ifrf-f”K

= W1 - '5':31-{:‘;-4,‘;‘ ,.M}JM, 1T _J’f;&q. Tﬁvr?‘ 33\"36?‘{?}
3 rreery -:,.? 3. L i : .
< 3 730.«-3 i M:f}:’. ﬂ,l{_";n“} IJﬁ:h'ranf"'} Meo. !J“;-_-‘H
Yol .
-,:% ¢ Vertws m!"lr'_l'ply .q“ Irvironment  forest  aad elirmate {'in?{
T Fre—

> T, FETT TN ?‘f

T B wwec, S by e pﬂr:”wq** 7 £ oy
S A A R A, sy emle) , ;. g, e)
R W B WS v B VI e gL YT @ 6198)o 94,
W Ty v gt wEy  grthe w57 | G @a @fa o
- -.-:??f ®s =t Yoy =y & ) 1 B Ay P oS
M(Té?ar ?Lf Faethy ‘ﬁﬂ,gn; 7 nia L. AN 5*-"!} THT
Y B mr Ay wa P e e WO FR (e
T VAT '?'l s wrha TR WaT ey Oy T A S ;;,’&g
ﬁ&‘—r,/TﬂT D LT R -"'?J?(

3 RO oy R 3 I

Sohles) Gy - 22
ool Wwar) Rrs &)

F o8-
» oW & 271 hee Jﬂr ‘é vrole
) / N
TN By WRT Way RSN e Al €
c— mjf&f! r
W \E‘i-\gv

lﬂi&\"‘

-~y A
caADAR GO'



Q9R4+QF2, Gorakhpur - Sonauli Rd, Dayanand Nagar, Gorakhpur, Uttar Pradesh

273015, India
Latitude: 26.79187380
Longitude: 83.35606400

09/08/2025 12:33 PM GMT+05:30
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Q9R4+Mb54, Rajendra Nagar, Gorakhpur, Uttar Pradesh
273015, India

Latitude: 26.79179743

ANNEXURE A-5
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Q9R4+M54, Rajendra Nagar, Gorakhpur, Uttar Pradesh
273015, India

Latitude: 26.79170954




305

e
S¢ JAKSON ﬂ
&

Ay
o e ey

Q9R4+M54, Rajendra Nagar, Gorakhpur, Uttar Pradesh
273015, India
Latitude: 26.79173557

Q9R4+QF2, Gorakhpur - Sonauli Rd, Dayanand Nagar, Gorakhpur, Uttar Pradesh
273015, India

Latitude: 26.79187380
_) Longitude: 83.35606400

09/08/2025 12:33 PM GMT+05:30
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